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addition, the Terrorist and 
Disruptiv Activities (Preven .. 
tion) Act., 1985, has been 
enacted to combat terrorism. 

3. Further, the Government of India 
is consulting friendlY Government 
with a view to evolving more 
effective measure and procedures 
for combatting terrorism. 

xchange of Technology during 1985 

477. SHRI VIJAY N. PATIL: Will 
the PRIME MINISTER be plea ed to 
state .: 

(a) the names of the countries with 
whom horizontal and vertical exch:~ nge of 
Technology has taken place during 
1985 ; 

(b) ~he fields where the exchange can bc 
increased and which are the potential coun-
tries for this ; and 

(c) the role of Natio~al Research 
Development Corporation in this regard? 

THE MINISTER OF STATE IN THE 
M(NISTRY OF SCIENCE AND TECHNO-
LOGY AND IN THE DEPARTMENTS 0 
OCEAN DEVELOPMENT, ATOMIC 
EN ROY, ELECTRONICS AND SPACE 
(SHRI SHIVRAJ V. 'P A TIL): (a) During 
the year 198 j (up to October, 1985) 
import of technology arrangements have 
bee~ approved mainly from the following 
countrie,, : U.S.A., West G rmany, Japan, 
U. K ·, Switzerland, France, Italy, Holland, . 
Austria, Sweden, Be1gium, Canada, 
Australia, Yugoslavia, Denmark and Korea. 

(b) In the area of industrial machinery, 
electr ical, electronics, chemicals, rna terial 
handing equipments, import of technology 
arrangements have been mainly from USA, 
U , Francc, West Germany, Switzerland 
and Japan. 

(c) ational Research Development 
Corporation is a member of Technical 
Evaluation Committe which examine th 
applications for im ort of technology. 

Border Dispute mOllg orth-
Stat 

41. SHRI MBI S N : Will 
the Minister of HOM AIR b 
pleased to state: 

(a) the measures taken to olvc the 
~order disputes b twe n the North Ba tern 
State i.e. the outstanding border di put~ 
between Manipur-N ga1and, Manipur-
Assam, Meghalaya.Assam, Nagaland-A am; 
and 

(b) whether Government have any tim -
bound programme? 

THE MIN 1ST R OF STATE IN T 
DEPARTM NT 0 STATES SHRl P.A. 
SANGMA): (a) and (b). In the ca of 
A sam-Nagaland bord r di put the two 
Chief Mini ters have been in touch with 
each other to evolve agreed pro osals for · 
re olving their differences ov r thi issu. 
As regard the boundary problem b tween 
A am and Meghalaya, both the State 
Oovernments have mutually agreed to refer 
the question f interpr tation of the inter-
State con titutional boundary to a con titu-
tional expert for advice and they are 
cized of further action in this r gard. No 

border dispute between Assam and Manipur 
or between Nagaland and Manipur has b en 
brought to the notice of the Government 
of India. 

Removal of Government ehants from 
Service on Attaining ge of Fifty 

Yars 

479. SHRI NARAYAN CHOUB Y : 
Will the PRIM MINISTER be plea ed 
to state: 

(a) whether the att ntion of the 
Government has been dr wn to the r ort 
appearing in the Indian xpr s Ihi of 
15 Octob T, 1985 tating that th ve n-
ment would ruthle sJy remove from s rvice 
such Government ervants who hav attain d 
50 years of age on charge of in flici DCY 
and slothne s ; 

(b) wh ther it is a policy of Gov ro-
ment as has appear d in th pr ; nd 

(c) whether show Call e notic will 
be s rved on u h emlpoye 7 

Sir. 
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(b) No, Sir. The review of tho cases 
of Central government employees for 
r tention r otherwise in servic after 
attaining the age of SO/55 years and their 
p~ mature retirement in public intere t is a 
continuing roce . The rules in this behalf 
have. been part of the service condition for 
everal year. The report referred to in 

part (a) of the Question was m' sleading and 
did not corr ctly report the statement 
m de by the Deputy Mini ter at the Indian 
Institute of Public Ad'ministration~ Thi 
position w s immediatelY clarified through 
a pres n te and the ndian Expres. itself 
publish d a partial clarification in it<; 'issue 
dated 16.10.85. The Deputy Minister had 
mad no reference to rna dismissals or to 
the Supreme Court judgement , e bad 
clearly tat d that it wa the intention of 
the ov rnment to invest the Civil Service 
with authority and status so that ~t would 
b an effective in trument' for implementing 
governmental policy. 

(c) Pr mature retir ment of Govern-
ment servant under Rule 56 (j) of the 
Fundamental ~ules is not a punishment 
nd no civil consequences follow therefronT. 

It i, therefore, not necessary to erve a 
spow cau e n Uce on them before retiring 
th m und r thi rul. ' 

[Transla lion] 

Acqui ition of igh chnologies 

480. SHRI L RASAD pANDEY: 
Will the Mini ter of D FENC be plea ed 
to tat 

(a) wh ther it is a fact that Indian 
ore s ill their defenc preparedne s ar 
xperien ins . want of high technology and 

what vcr technology they h ve is d fectiye; 
nd 

(b) i 0 , action taken by th GOY en-
ment to acquir .high technologies and 
rernoY the other d fect /defici ncie ? 

STAlE NTH 
F C 

M NT (SHRI 
Sir. 

aT dn of th 
tly revi w dad 

cti n i tu D, wb n ver c nsi-
ry. to cquir hiah t chnololY 

and to remove observed deficiencies in 
order to upgrade performance, 0 as to 
nsure that highest state of d fence prepar-

edne s i maintained at all times. 

[English] 
Infiltration otForeigners from Bangla-

desh to Orissa 

481. SHRI ANADI CHARAN DAS : 
Will the Minister of HOME AFFAIRS be 
plea ed to' state : 

(a) whether it is a f ct that a large 
numb r of foreigner from Bangladesh have 
crossed over to Orissa in recent years and 
have mixed up with local people; 

(b) if so, what is their actual number; 
and 

(c) steps proposed to detect these 
foreigners and send them back to 
Bangladesh ? 

TH MIN 1ST R OF STATE IN THE 
DEPARTMENT OF INTERNAL 
SECUR TY (SHRI AR UN N HR U) : (a) to 
(c). Informatoin is being collected and 
will be laid on the Table of the House. 

"Action Plan on Forests Evolved by the 
International Experts Panel of th 

World Resources Institute 

482. SHR MAT K SHORI SINHA: 
SHRI RAM SINGH YADAV : 

. Will the PRIM 
pJeas d to state: 

MINISTER be 

(a) whether Government have seen 
th Action Plan on forest evolved by the 
international expert panel of ih World 
Resources Institute; 

(b) if 0, whether Government. have 
accepted its recommendation& i so far as 
they concern ndia; and 

(c) if 0, a lion intended to be taken 
n these recomm nd tions? 

T M NI TER 0 STATE IN TH 
MINIST Y 0 ENV RONMBNT AND 

ORESTS (SHRl Z. R. ANSARI) : (a) Th 
Government hav seen the Action Plan of 
th World Re our e In titut • 

(b) and (c . Th . Jan is being 
min d. 




